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Shri K K Patel, Advocate
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Hon'bls Shri P.T.Thiruuenqadam. Mamber(A)

1. nA 1691/94 for joining is allcuad,

2. Applicant No. 1 is the uidou of the deca-ao:

Fateh Singh uho uas employed as a Ferro T>p.c.:

in the Delhi Div/ision of Northern Railuay,

Applicant No.2 is the son of deceased Fate! S-ng

Husband of applicant No. 1 died en 17. 7. t* 6 «-jr.d

at the time of his death uas in .occupation ...f

Type I quarter No. 178/02 Basant Lane, Meu 3ei!;i.

Applicant No.2 uas appointed on ccmpassit/na +w

basis and took ouer as callman at Tughlakaho.'- cr

14.3.87. He applied for the regularisation
of the quarter uhich uas under occupation
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of his father.

3^ It is admitted that the conditions fcr out of

turn allotment are fulfiiled and applic^-^nt

was eligible fcr consideration for out of turf-

consideration for Type I quarter. Houeuer, as

•regards the regularaisation of the samo quar t.. u

under the possession of the family it is noter;

that applic-nt No.2 uas working at Tughlakabai

and employees of Tughlakabad are eligible for

allotment from Tughlakabad pool and not fi obi
IfathBX

the pool fr an which hisf^' c:.. r ha e| been alli.i,t'j-J

a quarter. The respondents have also alxouod

the applicant No.2 to continue to liue in the

old accommodation pending allocation of out of.

turn quarter from Tughlakabad pool. Llti'iiu-c--i-jp

after representation from the applicant th.o

same quarter at Basant Lane'̂ New Delhi was

regularised in t.'e name of the applicant No. 2.

wide letter dated 26.7.94.

4^ It is the contention of the learnad

counsel for the respondents that such a

r egular isation is itself an act of special

consideration since the two pools of iquartcr •

are different. The applicant has also besn

shown sympathy by allowing to retcsin the

earlier accornmcdation on normal rent. Hence

the respondents opposed the payment or any

interest on gratuity as claimed by the

applicants in this OA.

5. Howeuer, the learned counsel for the

applicant insisted on interest on the la to

release of gratuity and it was menti.-ned by

him that the gratuity is yet to be relessoo,
'.i /
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6. I note that this DA is filed Fcr tht

release of gratuity cn the death of Shrx

Fateh Singh and for interest on gratuity

at the time of payment. Bepartmento 1

instructions provide for the holding back

of the gratuity till the government accCiiT!mcr..oiG

is vacated. Applicant No.2 did not have a

claim for the regularisation of the quar tor

at Basant Lane, Neu Delhi since he has bean

uorkigg in a different unit. The reppondanos

have chosen to regularise the same in 199o
£_an

which i8 itself/act of special consiaeratxon.

The gratuity thus becomes due only from t; o .1sc^

date of issue of regularisation of accommoo. txt-

i.e. from 26.7,94. Normally the grutuxty ......ol,

be released within three months tiiTi-. fro.-.;

date. In this case it is expected of the

respondents that they should release the

oratuity amount less any Dover nine ntal dJ

as per rules before 25. 10.94. '"'Oy delay

after this date in payment of this amount

should include interest of 12/o p. a. be^onj

25.10.94.

7. With the above direction the DA is

disposed of. No costs.
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